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CCtyTRAL AIMNISTRATIUE TRIBUNAL
PRINCIPAL BENCH

=  O^A.Na. 2371/96

Hon'ble Shri RoKoAhooja^ RasbsrCA)

Netj Oalhif thia ?th day of Novembar^ 1996

Smt. n^ju Cheuhan
Staff Nurse

Lok Nayak Hospital
New Delhi a 110 002* Applicant

(By Shrl R*LaSethl« Advocate)

Vs.

Govt, of Natlmal Capital Territory of Delhi
through

I) The Ooint Secretary(ftedical)
Raulana Azad Medical College
NEW DELHI a 110 002#

II) The fiedlcal Superintendent^
L.N«3oHo«jital, Delhi - lib 002, ,, Reepmdents

«DEf^<Oyfi)

The applicant Is employed as Staff Nurse In the

Lcrtt Nayak Hospital* She claims that she ©as staying with

her fathex^ln-lau uias also uorklng as Choukldar in the

same hospital. Her fa the r=. In-la» died on 28,8,1995. The

applicant filed a representation on 4,4,1996 before

Respondent No,i for regularIsatlon of the tjuarter allotted

to her father-in-lati In her naD», The applicant submits

that though this representatlaWlled as far as back on 4,4,96*

no decision, uhatscfflver* has been taken thereon so far,

2, , I have heard the learned counsel. Since the representaticz

Is pending, the OA Is disposed of with the direction to

respondent No,i to coislder the representation, A1 of the

applicant within two roenths from today and to pass a spsaklhg orde

thersOT, Till such en order Is passed. Respendant No.l and 2

Contd,,,:/-
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ar® also disectsd to maintain the statusoquo of today

In respect of the premises under consideration. This,

wili howewgrp not dejsar the respondmta frt^

charging damage rent as per rules depending m the

disposal of the representation*

2* OA is disposed of with the above directions,

Oatedp the 7 th Mowember, 1996,
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